
CENTRi\L A(T1INISTRaTI VE TRIBUNAL
principal bench

n.t. No. 1531 of 1993

Neu Delhi, dated this the 20th Duly,

HDN'BLEMR. S. R. AOlCEi \/I CE CHaIRJaN ( a)
HDN'BLEWR. P.C. KaNNaN, METIBER P)

1999

Shri Dauahar Singh,
yo shri Si ta Ra»,
yo C-6, Keshav Pur as,
Neu Del hi-35. • •• Applicant

(By Advocate: Shri Yogesh sharma)

\let s us

1. Union of India through
the Secretary,
ninistry of tommunication.
Dept. o** Telecom., Dak Tar Bhauan,
Ne u Del hi .

2. The Director General (Telecom).
Df^ Tar Bhauan, New Delhi,

3. The Director of Telecom Board,
Dept. of Telecom Dak Tar Bhauan,
Neu Delhi, ,,, Reapondenta

(By Advocate: Shri S,!*?* Arif)

ORDER (Oral)

BY HON'BLEWR. 5. R. ADIGE. VICE CHAlfTlAN (a )

Both parties agree that applicant in the present

G,A, is identically situated as those applicrfits who

filed 0, A, No, 2766/92 prakash Ch^deri Others Ws, Lhion

of India and others uhich had bean disposed of by order

dated 2,11,92,

2, Accordingly this 0, A, is disposed of uith a

direction to Respondents to extend the benefite of the

aforesaid order dated 2,11,92 in 0, a* No, "'766/92

W\



- 2 -
/V

to the present applicant on the seme terms and conditions

as contained in that or d^r within three months from the

date of receipt of a copy of this order* No costs*

(p.C. KANN<y*l)
flember (3)

(5*R* AOIGE)
VICE CHAlFflAN (ft)
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